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Enguiry Officer’s report.

nassed by the Disciplinary

g
JAIN)
MBER (J).
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=

%

In view of the said fact,

not

1. 0D.A.No. 878/199¢
the order
survive and eaveary

as-well as Revigional

further step taken by Appellate Authority
Authority will alsc not survive [189%8 SCC “(L&S}'61783.;;Punjab
National Bank & Others V/s. Kunj Behari Misra alongwith other
Civil Appeal No 7433 of 1295).
5. In the result, the O0.A. is allowed The order passed by
the Revisional Authority, Appellate Authority and Disciplinary
Authority dated 17.03.192388, 01.01.1938 and 20.02.1997
respectively are quashed and set aside The Respondents are at
a liberty toc proceed with the matter in accordance with law. If
respondents proceed to take further steps in the matter, the
enquiry be completed within a period of three months at
Disciplinary Authority’s stage. No order as to costs.

(B. N.BAHADUR)
MEMBER (A).



